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To,
The Registrar
National Green Tribunal
Prinecipal Bench
New Delhi.
E-mail : judicial-ngt@gov.in

Sub.- Compliance to the direction issued on 29.10.2020 by Hon'ble
National Green Tribunal in O.A. No. 150/2019 Sandeep
KharbV/s Ministrov of Environment, Forest and Climate
Change,

Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the report in compliance of the order issued on 29.10.2020 by
Hon'ble National Green Tribunal in O.A. No. 150/2019 Sandeep KharbV/s
Mimistroy of Environment, Forest and Climate Change.

Encl. ;: As above.
Yours faithfully

8

(Ankit Singh)
Regional Officer
Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for
perusal and necessary action.
3. Chief Law Officer, U.P. Pollution Contrel Board, Lucknow for information.
4. Chief Environmental Officer (Cirele-3), U.P. Pollution Control Board,
Lucknow for information.
B

Regional Officer
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W UTTAR PRADESH POLLUTION CONTROL BOARD
jrmrﬂgg[ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
. Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info{guppeb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 30/12/2020

113137/UPPCB/MuzaffarNagar(LAB)/CTO/air/SHAMLIL/2020

To,

shn MANJEET KUMAR

M/s MM TRADERS

Yamuna river Mamaur Ahatmal Sabik, Kairana, Shamli, U.P., Gata 2/9,2/10, 2/11, 3, 4 mi, 5/2,
2/4,19/3, 19/8, 19/2, 22, 9/4, 19/7, 21/1, 21/2, 21/3, 21/5, 23/2

SHAMLI

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MM TRADERS

Reference Application No, 10421342 Dated : 30/12/2020

) With reference to the application for consent for emission of air pollutants from the plant of M/s MM
TRADERS. under Air Act 1981. It is being authorised for said emissions, as per the standards, in
environment, by the Board as per enclosed conditions .

This consent is valid for the period from 01/01/2021 to 31/12/2023 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves 1ts right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Aar (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

et B

For and on behalf of U.P. Pollution Control Board
Nishi Kumar |22 Sebrie

Chauhan Date: 20201230 131221
+HO5'30°
Chief Environmental Officer,
Circle-3

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
Nishi Kumar g2y seeder
Chauhan ; Soaa?
Chief Environmental Officer,
Circle-3
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3(a)

3(b)

3(c)

A

T.P. Pollution Control Board

Dated : 30/12/2020
CONDITIONS OF CONSENT

This consent 15 valid only for the approved production capacity of Mining of Sand -237270 Cubic
Meter/Annum.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fucl/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Sﬂ_g[f;l;.é_ﬁgigils

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail —

S.No | Stack No | Parameter | Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
guantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCl/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney,/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
momtering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



1. This consent is valid for Mining of Sand -237270 cubic Meter /Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time 1o time,

3. In case of D.Gi. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
mamiained according to resides and human settlement of nearby area.

4. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
26.12.2018.

5. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

6. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

7. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

8. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

9. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

10. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
Nishi Kumar | So% el by
Ch al.ll'lﬂﬂ ?;;E!g:éﬁlﬂ.'i}_"ﬂ 131248
Chief Environmental Officer,
Circle-3



WERCE

—_— S UTTAR PRADESH POLLUTION CONTROL BOARD
"a?__y._@ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
i Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info{@uppcb.com, Wehsite: www.nppeb.com

CONSENT ORDER
Ref No. - Dated : 30/12/2020
113134/UPPCB/MuzaffarNagar(LAB)/CTO/wate
r/SHAMLI/2020
To.

Shri MANJEET KUMAR

M/s MM TRADERS

Yamuna river Mamaur Ahatmal Sabik, Kairana, Shamli, U.P., Gata 2/9,2/10, 2/11, 3, 4 m, 5/2,
2/4, 19/3, 19/8, 19/2, 22_ 9/4, 19/7, 21/1, 21/2, 21/3, 21/5, 23/2

SHAMLI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MM TRADERS

Reference Application No :10421038 Dated :30/12/2020

L For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MM TRADERS is hereby
authorized by the board for discharge of their industnal effluent generated through ETP for
irrization/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 01/01/2021 to 31/12/2023 ,

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

d =2

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Nichi Kumar jor s Seeimi
Chauhan g;;é?.‘.ﬁ.llﬁ& 131402
Chief Environmental Officer,
Circle-3

Enclosed : As above
(condition of conscnt):

Copyto:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
Mishi Kurmar mlﬁﬁﬂh"“
Chauhan Dut= 20201230 137423
Chief Environmental Officer,
Circle-3



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MM TRADEES vide

Consent Order No. 10421038/ Water Dated : 30/12/2020

b

el

4(a)

4(b).

|

CONDITIONS OF CONSENT

This consent 1s valid only for the approved production capacity of Mining of Sand -237270 Cubic
Meter/Annum.

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharee Details

S.No Kind of Effulant Maximum daily Treatment facility and
B discharge KI./day discharge point |
1 Domestic e 0.7 KLD | Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if disc
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
cffluent. It should also be ensured that domestic effluent should not be discharged in storm water
dram .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

! o == Domestic Efl’uiant__ = -
[ras B ~S.No Parameter Standard
i 48 | Quantity of Discharge 0.7 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

T Parameter

. Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments ctc should be treated before its disposal with treated industrial
efflucnt so that it should be according to the norms prescribed under The Environment (Protection)
Act. 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit wall file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



1. This consent is valid for Mining of Sand -237270 Cubic Meter /Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

4. In case of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby arca.

5. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
26.122018.

6. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

7. Industry shall submit first complance report with respect to conditions imposed within 30 days of
1ssue of this permission.

8. Industry shall submit menitoring reports of all stacks and ambient air quality from a certified
.fapprioved laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant.

9. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order

10. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

SR Digitalky sigred by Nishi Kumar
Nishi Kumar b

Chauhan %;‘;ﬂm-h’-ﬂla-mf,
Chief Environmental Officer,
Circle-3



